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MR. DEPUTY SPEAKER : The report
will be debated on Friday. The Minister is
just giving you advance notice.:

Now we may take up the motion of
Mr. Kanwar Lal Gupta to discuss the
statement made by the Minister of Law
and Socicl Welfare on the 19th November,
1969 regarding mid-term Parliamentary
elections.

17.60 hrs.

DISCUSSION ON STATEMENT RE :
MID-TERM PARLIAMENTARY
ELECTIONS

MR. DEPUTY SPEAKER : Mr, Kanwar
Lal Gupta.

ot gmzar g (feet w=1)
Fureasr A AW § FE feA 9zw AeAd
Q7T A 99 AR AT F g &
agasT fear 41 &) 99 A SR
a1 fr 7 yfeai adararg AfF & FTE
or @ & ST zad N fadw T7 @
3 geRiE gz N wg A f& ag qgT W
7@ fear smAm—zw gwrc &1 favaw
fedrar 97 | T AFAed § FAA AW
gurrT aY @ aFar § afsT & g awar
g oY #r8 qEu gredfl gy 3m A A€ R
forer®r gureT 9% aFae ¥ gHI A |
fag q0% ¥ W fF9 Teaars) ¥ RFAT
wigT ag g a4 @ e, W fow a)
% qaqsy ovama Fma 3 far g e
ag 36 fa7 & gA@ FU WA g o
guF qz aiq ar@ @ W ghEa @)
gy ¥ oad & ouy we g fF ag gq-
agree Afg ¥ Aad @k A A
g7 gu, @@ sF F giaat a9y 9g;
wii 7l qard ¢ me o1 KR W
fag® @ o oy dar & feararan
qud wgd are dar g fFar @1 ? A ¥
gwar g fe Al fear & wmarg f&
faw@ A qAIwT FHET 0 A T @
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¥ % forg qQF & ag F19 AT WATT
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#Y wag a7 Frzar 2 zafaq ag
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¥ 78 <@ fr faaa gfaar qae g w
of gAY Y M aat QeedT w3 faar
& qwar g fF garT A 1 g o
q s 1z Afafess oty B gk @
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@ g &t fasgw A wifge
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f& ag F A& A T TFAT A
4§ WX FAE I F oA gard
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FY gremt Sl gw Y ooy A &
s Fzar ¢ f5 osfax o Sfear
et a7 qfafzaa ods «1 g
¥ Hay § fwsar gua fay 3g =g
ag} 7 v Fwg § ¢ zEl S G Q@A
ardY ZiaaYd &Y 2 awr wifae fEar sg ?
us g wiar ot fx fam feq gma &
39 feq arvr ziade e dAr =ifge
39 F F1 ¥ agr wfafwar @ 7 3z 4@
€ guEaig £ faa & AR A yma o1
o9 &1 afsa gagmnl § g AT 35
fea ¥ g el @ @ & g avg #1aw
F & g AW F 23 7 gAGRAIE)
o' gag G0 F1 g afew H @AwAT g
UF SFT G sqqafar @1 g § gAE
WG T I T FgAT 4g% F1gar . qfwa
fag 9% T a1 qiqracy; 930 (4T 4T g
# gawar ¢ {5 ag war g8 w9d §-9
AT § 987 o1

gifgT & 9=) agleg T wg1 f5 A1
faz-zq q1a agl §inr wix <A fazaw
W fawiar ) afsq e7 & fasaw feand
& arg W1 A waar a1 fagng Far g ?
gg faushifen @enz & 1 wara w6
At wgrey # fgema A87 g f& aq g
FLF A AT Fg 6 30 U YA
wuAarFrzd &) afwq ag a7 & 5 aw
99 F1 G087 AAGT &1 WA, 94 I &
FFEAF AW & & A1d, g I W
ST 3K g AT T FAF AGUT FT
g fx fogzd 1w @r | afes eg R uw
g8 qarw giar § 5 3ar 99 wed 1)
gk fama & sgar aifqarde
fesea #FA F1z& & 7 @ aifwaiie
feqtiea 737 & faw warw #= ugafy
s faggwdt 2 70 &, ¥ Q1 Qar g
afEa go Fo F1 sigdegua AT gwiw
Fiedleges S g SW ¥ ¥@r waw ¥
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Fo ®o & I foonr 2 a2 gar af sear &
39 FY W19 g2r ALY Aawy §

MR. DEPUTY SPEAKER : I am sorry
to interrupt you, Shri Kanwar Lal Gupta.
As you see in the Order Paper, one hour
is allotted for this discuss‘on. You have
taken 10 minutes.

SHRI KANWAR LAL GUPTA : Only
5 minutes.

MR. DEPUTY SPEAKER : One minute
this or that side does not matter. The hon.
Minister will, I think, take about 10 minutes.
There are hon. Members also who would
like to speak on this. So, I would request
you to cooperate with the Chair and be as
brief as possible, so that the maximum of
numbers may have the opportunity to
speak.

SHRI KANWAR LAL GUPTA : Nor-
mally 15 minutes are given,

AN. HON. MEMBER : It is an impor-
tant mutter. You can extend the time by
15 or 20 minutes.

MR. DEPUTY SPEAKER :
do it.

I cannot

SHRI KANWAR LAL GUPTA : The
House can do it.

SHRI SURENDRANATH DWIVEDY :
(Kendrapara) : In the Agenda we have got
the Half-an-hour discussion. Mr, Madhu
Limaye is not here today and we cannot
take up that Half-an-hour discussion. So,
we can contiune with this upto 6-30 P. M.
without any difficulty.

MR. DEPUTY SPEAKER :

If that is
the desire of the House...

SHRI KANWAR LAL GUPTA : Other-
wise I cannot do justice ..

SHR1 SURENDRANATH DWIVEDY :
Mr. Madhu Limaye is not here. He is

absent. So, this discussion can comtinue
upto 6-30 P. M,
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MR. DEPUTY SPEAKER : All right.
If it is the unanimous view of the House,
we can do it.

SOME HON. MEMBERS : Yes,

THE DEPUTY SPEAKER : That is,
the time for the Half an-hour discussion to
be raised bv Shri Madhu Limaye will be
devoted to this item. T have no objction.

SHRI KANWAR LAL GUPTA : Thank
you, Sir,

Fagsgga f5 o aga aw
ga1T ga § dar giar & & aar gmi
2] & g weAY FY 5@ Q1d &1 wfgFig
¢ e 3z veeafs @ #8 f& mfwardz @i
T F gaver g fFar S 7w w0
pifs@FaRidui§ wQ
ag fF da1 go Fo F1 fyma 2 Fgi 9T
AZ T E AT o AN R afwa
AU &Y 91T § ag Jo Ho & fawiA
& gA7 3 | garRr wegafy gar sna 2
g% w97 wesgafa &1 zer asa 1 afsa
To To Fgagr A fen & 7z g Ad)
A2 I F1 o7 g2 ALY qFT &) 59
Y gatw Ad) T gay &1 AfFT gAR
agt writw FT gwd g fo da g A
o afsa g wzd @ f& useafs aaa
s gzar 21 oY g7 sgiEr add F
ar 34 gur o faw gwar § o zatay
QA & waAw g wfaF o

EU g groar fF ¥4 5 q9q
g w8 A1 gz veeafa g aisfea Zmm
ar agY £Y°1, 43 agT AYT N4IA @ WiF
aF @ F NE ey Tf fzav aar g
qIgY 317 24N ¥ AFFE §AG S A
Al Az gT@ AT AT WY AT A
7g gard 31l qfes FTzT W1 Az
FIR AIUT Y aq . wfFw 9y F oa
gg TAr® wH1 AT AT R I W H OF a7
ANz g wwar 2 fF ousgafy wied-
ZAAN &3 ¢ AR 39 1 IAG § N 74
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Wt 7 F71 91 qg IF wAn | AfEa
qOF M P oAy wq FiEI
garadl $ Naferg a1 2@ A q@IT
g% fag 7 vF giedz faar ar:

‘The President may promuigate an
ordinance only after consultation with
the Council of Ministers.

g ggw fag &t 7 wq Fiegoe
wgaA § gz a¥Tdz fRar 41 A 39
q97 Tro nIATIT  Fgr fr 39 A1 .¢
S®7a qgY § gifE az fasgm fear srar
2 f& sse5cqA § Q01 | I AT T
THE 2q1E 7 w31 5 faga o oo Far
27 AT g wEIEET A FE f& owa@r Ay
faara & adY @ afFa sg w1 wfawT a3
TN 19U WIT % I FT AE19A gy
fegr war =Awr gz 2 fF =1 faem
F Wa=1g 5§ Wt g, e o N
fawra faar goe 2 sl 3@ &1 A wd
g3maa gz af faswa f5 fsadr
9FIT & Tregafg F F9v gz A9 AR
N fE ag & qrdar 1 Treewfy Ay
ast 2, @z w9 ar 4 WA A7 weeafy 7
F2r ¢ fr & §1E 137 wereq AL B ag
A& @ F21: 3@ A UL A A
9T g wEA § 1 & gy fF giw 21E Q@
~regafd g § 5 mar feofq s 7
T 3z Treq iy fF Ad) gwrT wA
1T #) qAT & faE, wigr gEA ey
fesitegma air g&adt § fo 4 ? =
AT AIAT 2 @Y f6x usgafa areq § fw
AEY I &Y 4. MAT F1

g9 gme 3z war 3 & ag
qIETIfRET @i @ . WY Far MA@
FTE §1 fesieaqa qiigaIae &1 qWH
F1gF & ? faaa g# wige & o Fo
& w0 AU A g M@
FN g sa #1 wifvarie feeguw
R &1 gE AL 21 Ao Fo A AgY
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[t ®azens g ]
2 Y e Wz wade w1 [ faeg
T &, AT A & e anfzd

feafa a1 § ? ag aTwIT ok T &
Fa Teg o fowar Y 21 @Y U Ty
9T g9 # g qeear @A & 1 fEE geg
= Farfed) feaad) 2, @ fedr av A
faadl & 1 S8 NIfea fedam faw §
g TIFIT T 919 FTAT IrgAr o, Afwa
=31 a1 fr gz o fesis § S gER
qTAEeE ArES § 1 M max feww @
AN gg A FT gwA | A1 A G@gW @
@ fr ga fedam fasr 7 g wwAr
arzd 1 afFT =g 3 A gu N ww
#1 Y9 FIAT 97 39 1 qaA« g2 & &
g1 & FN@A AY 0 oww F @
o AN qieat § g 77 U I O
&, Fae Ao Mo o A § 1 It is not

the Communist Party of India, it is the
Congress Party of Indira.

oF @FN T § AT oF faQed
a@ ¢ 1 AU FrATE fF A9 @ Fegfae
et i sfgr #Y uE geEd fady
T g7 QfSd, gg aXE fqO6) g &
fadt a7 & D foe@ FNfGY - oF faQs
9 M oF gIHQ faA)  qer, fog §
g qrft miw gfear # dared

SHRI YOGENDRA  SHARMA

(Begusarai) : We are not Syndicate opposi-
tion ; we are a democratic opposition.

SHRI KAN AR LAL GUPTA : This
is only an extension of 1, Safdarjang nothing
else.

gy ag ArzAfid qaHdz Q@
i o feaax &7 f gt @R
F0 facft ardd A g@d weedfa
FIFTC FAE FT A A WYFr fear
Sriar  ga av zq AfA% | ag fafede @
S8y g a1 #1§ M g1, fa@ & AN
JgAa g 9@ 1 wgafa £ g AR
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% far oix wifeadz & fexisa Adf
fear sgar ) qg & semfey WAl
w7 wgiay ¥ AqT AIZAT £

ga i} N7 Td wg *T &3
i #4) fr sarar awg wa g A
fasr gr &1

agel’ wiw A g § fF wregnfa o
& gim A& o fr srar swrT a0
fogrnrdga festega & A § wsgafa
qz argfew § ar ag¥ |

gad AN wiw ag & f& dawA
Flg F1 YFmerAga A Tifgd fr 3w
¥ aré-zyagw gl Neeqa f&r ®X IF
grzeal H1E T 1@ ag A AG wEA
aifed, @it yaAfas @ & arT awaeEa
f&d, 9w d a7 marE afea fe, g
¥ Y fmaweer dfen a QY

RN AFA FQ arrag ¢ & oW
A, qg agiadl § ) fafg et oo @&
fagre g7 aywr &3 f5 fed @ graa
% qifariiz s feqiea agt fwar wmdam )
FAT T Y T A APy a1 gl W@,
Y IFIT a7 g% §. I w1 wyFr fear
Frant | gt gy FE A @Ar gwar ay
T at gaRr g1 1N &

FAFst F g § WOAT FEAA
AT FIAT § |

SHRI SURENDRANATH DWIVEDY :
(Kendrapara) : 1 shall confine myself
to the subject without going into the
question of dissolution, whether the Govern-
ment has power, whether the President has
power to dissolve Parliament.

After the statement of the Minister here
on this question. I do not think doubts in
the minds of the people have been removed.
The statement is, I would say, rather an
eye-wash. it waats to conceal more than
to reveal real facts. Two or three pertinent
questions arise out of it which I will now
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place before you and want the Minister to
reply.

It is all right to say that the Election
Commission has the power of conducting
and supervising the elections. It is a
statutory body with statutory powers under
the Constitution. Nobody is going to dis-
pute that. But 1 want to know whether
the Election Commission has the inherent
power to fix dates for elections. That it
does only after consulting the State Govern-
ments ot the Central Government.

Mark the date when the Election Com-
mission suddenly became aware that it
must overhaul its machinery in such a way
that elections can be conducted as expedi-
tiously as possible if it is called upon to
undertake thdt responsibility. That was in
the first week of November when the split
in the Congress Party came to a crisis.
When it was known that the Congress Party
was splitting that Government was losing
its majorty, it might resign, it was threatening
fresh elections in order to get supporters,
than to strengthen that propaganda the
Election Commission was a handy weapon
to play to the tune of the prime Minister's
political desires. That is what has happzned
I could have understood if after the
Presidential election the Election Commission
had thought that there was piobability of
instability in political life and anticipating
it decided to prepare itself, but that was
not so.

The timing and date are very important.
It is all right for the Law Minister as a
constitutional lawyer to tell us that this is
not the Government’s business, that this is
the business of the Election Commission
and he can do nothing about it. But the
revision of electoral rolls is a continuing
process, this is nothing new. So, why this
hallabaloo, why this demonstration, why
this conference of the Chief Electoral
Officers to s¢e that within so many days
everything was completed, engaging five
lakhs of people ? What was the necessity ?
What was done in the previous vear ?

Again, 1 would like you to mark the
date. The Election Commission says that
by the 15th January the revision of electoral
rolls would be completed and within 35 days
from 15th Jaouary they will be able to
complete the election processes. We will
be adjourning this month and meeting again
in February for the Budget Session, I do
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not know whether there is some coincidence
here. Why this date of 15th Jaouary ? It
is a significant date. So, it is not so
innocent as he says. It may be that there
is no formal communication, but it seems
there must have been some telepathic
communication between the two so that the
Election Commission could understand
“Oh, there is such a situation.”

Then, Sir, it will be a bad day for this
country if the Election Commission comes
for criticism of this nature. In spite of the
fact that there were several irregularities at
the time of the eclections, there was
administrative  interference, Government
inferference, nowhere was the Election
Commission accused of partisan spirit. So,
it will be a bad day for this country if the
Election Commission is made a puppet in
the hands of the executive. Why I say this
is because of this I make a charge, and
let the Government repudiate it if they
can. The postponement of the by elections
further strengthens my charg®, because I
know it for a fact that once the by-elections
were postponed when there was an
emergency. It was not the Election Com-
mission but the Government who did it.
All the Opposition leaders were called to
a conference with the Election Commission
and the Government to decide whether in
that emergency we could postpone the by-
elections or we could have them. But here
nothing was done. I charge this Govern-
ment : these by-clections have becn
postponed only because the Election Com-
mission is faced with the difficulty as to
whom to give the symbols : the Congress
opposition or the ruling Congress party.
(Interruption) Because of the difficulties
that are faced by the ruling Congress party,
in order to put forward the claim that it
will got the symbol and because the other
party is opposing it and they are not
entitled to get it, the Election Commission
wants to postpone the by-elections till that
day when the session of the Congress is
over, when the party will claim that so
many delegates were in a majority on this
side or that side and they will go and
give representation to the Election Com-
msision, and then the Election Commission
will decide on the symbol and then the
by-elections will be taken up. Otherwise,
there was no ground whatsocver for
postponing the by-elections. What is the
emergency ? What in this ? The symbol
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of bulls can be given to this side or that
side. We do not mind. After all, the
postponement of the by-election further
corroborates my point that the Election
Commission, with the concurrence of the
Government, had an evil design ; otherwise,
it cannot deprive a section of the population
from being rcpresented in the legislatures.
It had been announced ; the people were
prepared and the candidates were put up
What was the emergency for the revision
of the rolls, and how many more are you
going to add ? In this country, we are
prepared every month, to face an election
either in the States or at the Centre. 1 do
not know how long will this Government
exist here. Even if it exists, in view of the
shape of things that is coming up, 1 do
not know what will be the stability of any
other governmert which may come. In
such a situation, we may face an election
at any time. Therefore, to say that unless
the rolls are revised, we will not have the
elections, means that there will be no
elections ; the elections will be held only
according to the suitability and convenience
of the ruling party. This will be a danger-
ous precedent and the Election Commission,
willy-nilly or delierately. has fallea a prey
to this machination and it is accused of
political motives behind it.

Now, one thing has not been clarified.
The hon. Member has put certain categori-
cal questions. It has not been clarified even
now. I would like the Minister to reply
to it, that in no case they are thinking of
a dissolution, Of course, we are not going
to permit the dissolution. We shall fight
it tooth and nail. Let us see. Because
the electorate has elected the representatives
for a full term of five years ; there might
bave been a split in the Congress party ;
that does not mean that the electorate has
changed. It is an internal quarrel. There-
fore, there is po question of dissolution.
But I want to know specifically whether at
any time, at any place, at any conference,
any hint was thrown or anything was
said, in order to justify or create a feeling
in the administration as also in tte Election
Commission that probably they may have
to face a mid-term election in the near
future and for that, the entire machinery
must. get ready.

Secondly, you were in the Chair, Sir,
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yesterday and we saw how the Law Ministe®
wanted to put through that subtle amend-
ment He asserted that it was constitutional,
but when his design was exposed and he
had no defence, he had to withdraw it. But
we feel there was a sinister design behind it.
After all, after the Constitution Amendment
Bill is passed, it his to be ratified by 50 per
cent of the State legislatures. If it is not
ratified before 25th January, 1970 and if it is
done beyond that date, then the Law
Minister could have come before the House
and said, it should be given retrospective
effect. But he was not prepared for that. He
was doing it purposelv.  That gives a feeling
to pcople all over the country that secretly
they are preparing for a mid-term election,
however, much they may deny it publicly.

The Election Commission has so far
behaved as an impartial organisation and
earned a reputation by conducting four
general elections in a free and fair manner.
It is for the Government now to behave in a
manner in which the respect and reputation
of the Election Commission remains
intact.

SHRI K. NARAYAN RAO (Bobbili) :
Sir, so for this issue was merely an academic
one, but now it has assumed a sense of ur-
gency. This debate was initiated by Dr.
Rajendra Prasad when he inaugurated the
Indian Law Institute and it still continues.
Regarding the question whether the advice
given by the Prime Minister is binding on
the President or not, everybody has to admit
that there are certain areas where the Presi-
dent can exercise his discretionary powers.
This has been conceded by everybody. But
what are these areas and to what extent can
the President exercise his discretionary
powers and under what conditions ? On this
there is a difference of opinion.  Arguments
can be advanced for and against it. We have
had no precedent till now and there has been
no trial of strength. In this context, by und
large, we have to rely on the British con-
ventions. There again, we cannot adopt
every convention created in Britain because
the conditions in India and in Britain are
totally different.

Under the Constitution, there are 3
functionaries which have a distinct inter-
pretation—Parliament, Government and the
President. We are asking the Law Minister-
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to commit the Prime Minister that she will
not ask for dissolution. I do not think any-
body can come into this particular situation.
Everybody has to accept the position that
even under the British constitution, it is the
prerogative of the Prime Minister to ask for
dissolution To what extent the President is
bound to abide by it is still a moot point.
We have a President and he is entitled to
have his own interpretation.  After he takes
a decision, Parliament will have to decide
whether the President's decision is right or
the Prime Minister’s decision is right. Until
then, it is academic.

Mr. Dwivedy was exercised about the
amendment yesterday regarding the date.
It was sought to be made only for avoiding
any overlapping or gap. As it is, this re-
servation will end on 25th January, 1970.
To avoid any gap or overlapping, this
amendment was sought to be moved. I do
not know how he got the idea that this
amendment of the Constitution should be
ratified by half the rumber of State legis-
latures.  According to article 368, I do not
think such ratification is required for the
Constitution Amendment Bill we passed
yesterday.

SHRI N. K. SOMANI (Nagaur) : Sir, a
number of speculative reports have been, I
think out of design.  Ever since that fateful
Presidential Election most of these rumours
have be:n installed in public minds through
newspapers and through whispering com-
paigns and it becomes abundantly clear that
the mind and heart of ruling party and
the Prime Minister is not at all clean.

I would cite two or three instances of
the areas of undue influence. To begin with,
we had the historic stray thoughts dictated
by the Prime Minister at Bangalore, when
she made a sweeping allegition against the
entire battery of businessmen and indus-
trialists and said that she is aware of the
machinations of the business world. that
she has documentary evidence about the
manner in which black money is circulating
in our system, etc. This is one way in which
she could certainly intimidate the gullible
section of businessmen and industrialists. I
would turn back and ask. “If you have
evidence of the machinations and misdeeds
of certain businessmen, what right have you
to sit upon these files instead of giving them
to the CBI for investigation ?”
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The second area of influence was when
she chose to attack the burcaucrats of the
country, who she said, are the greatest
stumbling block. These people are not cer-
tainly committed to her shade of thinking
and her enthusiasm for the so-called
socialism. Either we live in a democratic
society or she wants to transform it iato
a totalitarian society.

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : What has

this to do with revision of electoral
rolls ?
SHRI N. K. SOMANI: I am just

narrating the instiuments of intimidation
and blackmail.

The third area of influence is regarding
her own politicians whom she wants to keep
on the leash, because she finds it useful, by
this kind of threat of dissolution of the
highest elected body of the country. Reports
have been in circulation that there may be a
mid-term election. On the other hand.
patronage—to her own party people and yes-
men is being distributed with both hands.
I am sure most of us have heard that abso-
lute power corrupts absolutely. I would like
to add, imminent loss of power corrupts
infinitely more. It is the imminent loss of
power, which has compelled her to shed
all kinds of moral and legal compunctions.

I am advised that the Home Ministry
is indulging in an ise of an academic
nature whereby they will give an instrument
to this Government, namely, in the event of
a dissolution of this House, some kind of a
care-taker Government would be installed.

They are also trying to find a lacuna or
a loophole, just because the Constitution of
our country is silent, so that in this event
some kind of a votz-on-account will be given
under the emergency powers by the Presi-
dent and the administration of this country
can be conducted.

Sir, I do not normally use strong words
but in this particular case I would like to
say that the conduct of the Chief Election
Commissioner has been reprehensible
when he says that he is aware of his consti-
tutional responsibility and when he boasts of
his preparedness that in 35 days from a
particular date he is ready to go to the polls
and to arrange the entire mechanism of the
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Generai Election. I can say only that the
Chief Election Commissioner, like the
judiciary, should not only be discreet but
should be like Caesar’s wife. 1 would like
you to imagine for just one minute if the
Chief Justice of the Supreme Court were to
get up today and say to this Parliament or
to somebody having a bright idea that just
as you remove the property rights from the
Fundamental Rights Chapter or Shri Nath
Pai’s Bill is given a passage, he is ready in
17} days to adjudicate on that particular
matter. These things are not said. We ex-
pect them to be ready. But the timing of the
statement of the Chief Election Commis-
sioner and his conduct are something about
which more can be said.

1 would, therefore, urge that the Presi-
dent of India, in the interest of political
stability, morality and upholding the dignity
of this House, and not being led to succumb
to the machinations of the truncated ruling
party, should unequivocally declare now
publicly, just as he has done ina private
interview with a PSP leader, that he is pot
a rubber stamp and that he would refer this
view to the Supreme Court.

SHRI SONAVANE (Pandharpur) : Sir,
can the hon. Member cast aspersions on the
integrity of the President of India when he
alleges that he cannot be a rubber stamp ?
It is objectionable and should not go on
record...([nterruption.)

SHRI N. K. SOMANI: I am quoting
from a public document which bas been
printed.

Let the President unequivocally declare
about his intentions and rights and, if neces-
sary, refer it to the Supreme Court. As far
as my own party is concerned, we do not
have to take the cue from the pgdli Con-
gress President, Shri Subramaniam, who said
the other day that they are prepared to face
the polls. If they are, the rest of us also are.
Therefore, I will only hope and pray that
when an event like this comes, when the
Prime Minister thinks it correct in her mind
10 ask for dissolution of the House, the
President of this country would given an
opportuni y for an alternative democratic
government being formed.

DR RAM SUBHAG SINGH (Baxar) :
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Sir, I am glad that this motion has been
introduced by Shri Kanwar Lal Gupta and
Shri Dwivedy. They have made a very
forceful speech in regard to the heinous
activities of the Government. It is a dis-
graceful that this Governm:nt has created
this vicious atmosphere. But the Govern-
ment is incapable of getting it done.

We would welcome the dissolution of
Parliament simply because of the fact that
this Government, which is in utter minority,
will be ecliminated by the dissolution of
Parliament.

I support Shri Somani’s point that this
Government should not be allowed to conti-
nue as a carctaker government because it
has not got any standard and majority. You
would have noticed that yesterday a wrong
amendment was introduced and was hurriedly
withdrawn. Similarly, you can take a census
of the advice, legal advice more particularly,
given by the Government. All that has gone
wrong and has gone against the interest of
the country. You can analyse that.

The name of the President was intro-
duced in the discussion. I do not want to
say anything which might be derogatory to
that high dignitary. But the President must
stick to what has appeared in all the
national papers that he should not rubber-
stamp all the advice that might be tendered
by this minority government because it has
not got any legal standiog now. The
Government was formed on the basis of
the majority that the leader of the then
Congress Parliamentary Party commanded.

Now they have no majority in the House
and this Government somehow or other
are trying to stick to power. It can continue
for some time because it has got allies.
But, as was mentioned by Mr. Kanwar Lal
Gupta, they are not in a position to
introduce any legislative measure into the
House which they themselves wanted to
introduce previously.

Similarly, there is a difference between
the UK Parli t and this Parli t, the
power of the Crown and the power of the
President and ' that can be gone into not by
the Law Ministry or by this Government,
but that can be gone into by real experts on
Jaw and they can give advice or it can be
referred to the Supreme Court and the
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Supreme Court can give advice as to what
should be done.

The dissolution of Parliament can be
had only on the recommendation of the
Parliament because as this Government has
lost 1ts majority and is a minority Govern-
ment, it cannot say that this is the opinion
of the Government and ask the President to
dissolve he Parliament. What is the
Government to.day ? Who are there in the
Government ? They are all people who dare
not say anything against the wishes of the
Prime Minister. Therefore. the advice of
such a Government should not be given any
importance.

Regarding holding of meetings by the
Prime Minister, the Prime Minister holds
meetings during elections.

SHRI S. KANDAPPAN (Mettur) : He
should not say anything about Cabinet
secrets.

DR. RAM SUBHAG SINGH : Where
is the secret now ?

You are the latest ally. How far will
this alliance last—I do not know. They
should not make use of the power of the
Prime Minister nor the Exchequer should

be misutiliseed by the Prime Minister
because wherever she goes even during
election times, on Goveroment account

meetings are arranged because all the
arrangements are made on behalf of the
Government. The entire, huge, paraphernalia
is managed by the Government. Thatis a
thing which must be eliminated during
elections because for one meeting of the
Prime Minister, even the simple arrangement
costs about Rs. 65,000. That is a thing
which must not be thrown on the public
exchequer. It must be borne by the Party
which contests the elections.

So I would like that the President must
put a curb on the Prime Minister’s activities
during efcction time or Parliament should
put a curb that no Minister, more parti-
cularly the Prime Minister, should have
the freedom to use or misuse the public
money.

Therefore, one is that there should not
be any misuse and there should not be any
caretaker Government because we see what
the Goveroment is. It should not be
allowed to continue as a caretaker Govern-
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ment. As I said in the beginning, if the
Parliament is dissolved...

SHRI AMRIT NAHATA (Barmer) : Do
You want dissolution of Parliament ?

DR. RAM SUBHAG SINGH : Yes, I
want. Dissolve the Parliament to-day. Let
us face the elections.

SHRI S. M. BANERJEE : Mr. Deputy
Speaker, Sir, you adjourn the House.

DR. RAM SUBHAG SINGH : Adjourn
the House and dissolve it. This Government
is a minority Government. It should not
be allowed to exist even for a moment.

SHRI R.D. BHANDARE (Bombay
Central) : Having heard the speeches of the
Opposition it appears to me that the
Opposition suffers from a split personality.
(Interruptiuns). Some of the members of the
Opposition seem to be haunted by the
spectre of mid-term elections. That is one
side of the Opposition. The other side is
of the Congress (Opposition) which is very
much anxious to have the mid term election
because they would like the House to be
dissolved as, according to them, thisis a
minority Government.

SHRI RANGA (Srikakulam): It is.
(Interruptions)

SHRI N. K. SOMANI : Did you count
the heads ?

SHRI AMRIT NAHATA 1 Why dont’s
you bring a motion of no-confidence ?

SHRI R. D. BHANDARE : It is very
easy to be in power. But, under Parliamen-
tary democrary, it is much more difficult to
play the role of opposition. My friends have
not learnt to play the role of the opposition.

DR. RAM SUBHAG SINGH : That is
left to you.

SHRI R. D. BHANDARE : Sir, dissolu-
tion is not a wishful thinking, There is a
provision under the Constitution, as to when
dissolution can take place. We have accepted
Parliamentary Democracy, and, Parliamentary
Democracy presupposes the existence of
political parties. There are number of
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eventualities. There may be two-party
system ; there may be multi-party system,
whether we like it or pot. In our country
we have got the multi-party system. And,
therefore, under the multi-party system, we
have a party in power which is the largest
single majority in this House.

DR. RAM SUBHAG SINGH : Where
there is majority.

SHRI R. D. BHANDARE : Now you
are not in power. Kindly learn to have
patience. Kindly give me a patient hearing.

SHRI SURENDRANATH DWIVEDY :
As a constitutional expert, I would like to
know from Mr. Bhandare whether the
present leader of the lergest single party was
called upon to from the Ministry as the
leader of the largest single party or of the
majority party leader ?

SHRI R. D. BHANDARE : As I was
explaining,  Sir, the working and the
functioning of the party system is like this.
It so happended that some of the individuals
from the largest party which had formed the
Government had gone over to the other side
but the Government continued to be in office
and there was no necessity and there was
no exigency and there was mo occasion to

elect another ne~ leader to from the
Government.  That is the constitutional
position.

Therefore. dissolution is not a wishful
thinking :nd this subject of mid-term
election as a factor should not haunt the
minds of the Members of the Opposition, as
it has haprened in the casc of Mr. Dwivedy
and Mr. Kanwar Lal Gupta As for as
Dr. Ram Subhag Singh ji is conccrned, he
is the Leader of the Opposition and 1 hopf
and pray that he will follow the consti-
tutional provisions.

So far as the Election Commissioner is
concerned, he is in charge of the electioqs
and preparation of electoral rolls and it.ls
one of the duties of the Election Commis-
sioner to revise the electoral rolls .from
year lo year. And then you ca.nnot snmp}y
challenge the Election Commissioner’s duties
functions, berause. he s of the status and
position of the Supreme Court Judge. If
be has lost your confidence, you have got
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the methods and the procedure by which
you can challenge him. Instead of doing
that, there is no use casting aspersions on
him, because, we have got to follow these
constitutional provisions.

Therefore, I am trying to emphasise
this point on the minds of the Opposition
Members that if at all they want to play
the role of the opposition, they must func-
tion within the framework of the constitu-
tion. They cannot accept one part of the
constitution and reject the other part of the
constitution. My prayer and my advice :o0
them would be to follow the Constitution,
as it is.

DR. RAM SUBHAG SINGH : It is
wrong advice.

SHRI R.D. BHANDARE : We have
to follow the constitutional provisions. If
you want to seek the dissolution of Parlia-
ment, it could be done according to the
provisions of the Constitution. If you
want to challenge the Election Commissioner,
you have to do it according to the constitu-
tional provisions. Therefore, I would like
to say, do respect the constitution.

So my advice to them is : let the mid-
term elections not haunt minds of the
Opposition.

SHRI S. KANDAPPAN (Mettur)
Shri Bhandare was trying to convince us
that the Election Commission has got the
power and has i

acted on its own.
It is true that it has the power.
But it is very difficult for us to be-

lieve, or for that matter, for our country-
men to believe, that it has acted in the
normal course ; this is because of the speed
with which it has proceeded and the dead-
line which it has for itself fixed. Normally
when electoral rolls are published, the time-
limit for objections which are called for is
30 days, but now I undcrstand that in this
case it has been reduced to 1S days. So
this urgency goes to prove that there is
some kind of emergency in its roll work.
So let us not try to hide obvious facts. Let
us not try to wish away facts.

It is very well for Government to argue
that they have a feeling that there might
be dissolution of Parliament in spite of
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themselves ; so they have taken up this job,
so that they are not taken unawares. I can
understand that kind of argument

AN HON. MEMBER : Honest argu-
ment,

SHRI S. KANDAPPAN : Yes, because
I do feel it is quite possible that it may
happen. Nobody in this country can now
definitely say, whether he be from the Op-
position or from the Congress Party, that
there is not going to be a dissolution of
Parliament or there is not going to be a
mid-term poll. TIs the Government Party in
a position to say that they will definitely
manouvre a majority in such a poll ? I
doubt. Or is Dr. Ram Subhag Singh in a
position to tell us that he can manouvre a
majority ? I doubt. We are all very pain-
fully aware of the process that is taking
place in our Parliament.

SHRI R. D. BHANDARE :
ing is very bad.

Manouvr-

SHRI S. KANDAPPAN : It is all right.
We are painfully aware of the process
happening now.

We have been indulging in glib talk. We
are adding to more and more parties. When
people from the DMK and others of our
thinking pleaded for more autonomy to
States, one arguement advanced against it
was ‘see the fissiparous tendencies in the
country ; see the splinter groups that are
fighting against each other’. But now I
predict that the same thing is going to hap-
pen at the Centre in this Paliament.

SHRI RANGA : It is happeninz already.

SHRI S. KANDAPPAN : Yes, After
mid-term poll, I envisage the position will
be worse. The number of the ruling Cong-
ress is going to be reduced. At the most
they may be able to secure 150 seats.
Similarly the other group, the Cong-O,
may get a lesser number of seats than it
has today. The ruling Party may at the
most get, as I said, 150...

SHRI N.K. SOMANI : Optimistic.

SHRI S. KANDAPPAN : Very optimis-
tic rather.

So the same thing about which we
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were so much worried in the States, which
we wanted to check, is. T am afraid going
to repeat itself in Parliament. This is the
painful situation in which we are placed.
Today the situation is fluid. Actually there
isalot of loose talk. Sometimes when I
see the morning papers. I am astounded at
the things said about the DMK of which we
pariy mambers are not aware. 1 do not
know how such reports appear about a party
when the party members thenselves do not
know about it. This is the kind of wishful
thinking put out by interested parties in
news items. Probably this is to prompt us,
the members to 2 think on those lines.

We are going to be trapped either on
the right or on the left. But my point is
that it is not only the ruling party but it is
also the Opposition which has a serious
responsibility in this matter. We should
ponder over what we are going to do. I
accuse all the all-India parties. They were
totally unprepared. Not only that, their
actions have demoralised the people and
we are not able to mobilise public opinion
on that. We have not succeded. When we
talk to the rank and file of our party in
Tamil Nadu even the intelligent people tell
us that there is no use talking about coali-
tion or entering into some kind of arrage-
ment with the opposition parties because
they find that even among the all-India
parties with similar economic and political
ideas this has not succeded. Probably,
there are many reasons for that. So, this
is the time for us to see whether we can
effect a polarisation, whether we can do
something concrete. whether we can project
an alternative form of opposition in the
minds of the people as against the Congress.
These are all moot points to be considered,
the problems which we are going to face in
the course of the pext few months.

I do not think it is very material for us
to argue at this stage whether the Govern-
ment will be allowed to run as a care-taker
Government, whether the President will
become a stooge of the Prime Minister or
succumb to her. I do not think these are
quite relevant now. So far as 1 know, there
are two or three opinions on the constitu-
tiona! position as to whether the President
can act on his own. Some say that the
Constitution is very silent on that. People
like Shri Bhandare say that the Constitution
contains a provision. Pecple on this side
will probably ceny it. These are all things
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which to my mind are not quite relevant.
What is relevant is for us to seriously
consider the fate of this country. When
there was a rift in the Congress Party and
the D. M. K. met on the even of this
session, actually this was the sole considera-
tion that we had in supporting this Govern-
ment. Even today tbat is one of the major
considerations for us because once we oust
the Government, what is the alternative,
what is going to be the fate of this
country ?

1 am not very much carried away by
the argument that this is a minority Govern-
ment. Even when Dr. Ram Subhag Singh
wa: there, it was a minority Government.
Take the total poll of 1967,

DR. RAM SUBHAG SINGH : There
you are right.

SHRI S. KANDAPPAN : So, if you
consider the poll, the Govenment that is
in power in Delhi does not represent the
majority of the people of this great country.
Today, it is in a much smaller minority than
before. These are all things about which
we need not quarrel, but the real problem
that we have to consider today is that we
are definitely going to face a political a
crisis in this country and I only wish that
the senior leaders on all sides will put their
heads together and try to see that we do
not run into trouble in Delhi because that
means the entire country, all the States, will
suffer. When there is something in a State
then there is the Governor to take over, but
if something happens in Delhi I do not
know what will happen to this country.
This is the only serious problem which we
should consider, not accusing each other,
saying that the Prime Minister went and met
Shri Karunanidhi or Shri V. P. Naik. That
kind of argument is not going to help, does
pot lead us anywhere. This is the only
appeal 1 would like to make to Rangaji and
other leaders.

MR. DEPUTY SPEAKER : We have
got half an hour more. Out of that the
Minister will take sometime. So, if the
hon. Members on the Government side
agree, we can finish the list of the opposition.

SHRI S. M. BANERIJEE (Kanpur) : I
heard with rapt attention the speeches of
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the leaders of the Syndicate, Swatantra and
Jan Sangh. When 1 was hearinpg Ram
Subhag Singh, one of our oldest colleagues—
[nterruption’—1 think 1 have scratched
their sensitive part. Interruption. Dr.
Ram Subhag Singh was saying how the
Government machinery is used for election
purposes by the Prime Minister. It remind-
ed me of the election of the late Dr. Zakir
Husain. When Dr. Ram Subhag Singh was
the Minister of Parliamentary Affairs, and
they used the governmental machinery for
that purpose—

18.00 hrs.

DR. RAM SUBHAG SINGH : Absolu-
tely wrong.

SHRI S. M. BANERJEE: A Calling
Attention motion and short notice questions
were tabled. Anyhow, I welcome the state-
ment after that. After all, a senior has to
confess his old sins after coming back from
the Government. (Interruption) 1 welcome
the bold confession of the sinners. But let
me make our position very clear here. We
do not approve the various statements issued
by the Chief Election Commissioner. He
has created a scare in the country. Though
I do not criticise him, I submit that he
should in future not make such statements
which can create confusion and scare in the
country. But as far as the dissolution of
Parliament and the elections are concerned,
I, on bebhalf of my party, declare here and
now that we are prepared to face any elec-
tion even in Delhi, because our slogan is
this : we do not thrive on party bickerings.
We do not thrive on the mercy of the
monopolists, We have the slogan : we have
nothing to lose but all our chains and the
world to win. That is the slogan on which
we thrive. If the election comes, we will
see ; and let us see who wins, whether it is
the Syndicate or the Indricate. But we
would like to make it clear, whether they
join together or they have separated, the
CPI with its manifesto will fight. We sup-
ported certain actions of the Indira Gandhi
Government only because she took a step to
nationalise the major commercial banks, and
we thought that it was a step in the right
direction. But our support is conditional.
(Inserruption),



301 Mid-term Pa’ly.

SHRI KANWAR LAL GUPTA : No.

SHRI YOGENDRA SHARMA : Has he
become the spokesman of CPI ? Since when

did the Jan Sangh abdicate its rights ?
(Interruption)
MR. DEPUTY-SPEAKER : Let him

have his say.

ol $T ATT QA ¢ GIT JT F ALY
% ot wfgy fr oa®l St Adi &

ot gvivg wwl : 4 FY wEw AT
SUIRT & 1 zafe A | A Ja N g
quHA 7 |

N wAT AW IF A A § A
FzAfFEITAaf g

st @ o FAWAf : Wgi aF IT AV
17 g, gHrag ag £ fs saga fagan ¥
7 ¥ fagws 5T & NN AN 7 F 370
qrar 7 Ay 9 fEE gaR geafa &

I never interrupted him. So, Sir, there is
no question of our going into their pockets.
They may start a new onslaught against us
but the communist hunting has always result-
ed in suicides. That is the history of
reactionary forces of this country. Let me
say that we do not support such a statement.
But the Prime Minister should not advise ;
how can she advise ? It is the Council of
Ministers which can advise the President.
I am surprised that the President has been
described as a rubber-stamp. There was the
election of the President. You were all
parties to the election. There were tall
talks, but they could not bring in Mr.
Sanjeeva Reddy, who has lost miserably.
And today, Mr. Giri is the President of this
country, the highest office in the land, which
is being called a rubber-stamp. That is
the conception of parliamentary democracy
in our country in the minds of people.
(Interruption 1 canv never satisfy Shri Sheo
Narain because he was never given a post
in Government, though he is now the Chief
Whip of the Congress party in opposition.
If this Government is in a minority,
what is their fear ? If the Parliament is
dissolved, the people will take every party
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to task and clect only those whom they
like.

The stand of our party is very clear.
We want parliamentary democracy to thrive,
not as taclics but as a belief.

SHRI KANWAR LAL GUPTA : What
about Czechoslovakia ?

SHRI S. M. BANERJEE : Ii he comes
with me to Czechoslovakia, 1 will show him
that the private sector does not exist there
even today. They have been mercilessly
rooted out. If a Jan Sanghi is found
in  Czechoslovakia, he will also be
nationalised.

If the Parliament is dissolved today, we
shall not be sorry. Whether it is Indiraji or
Morarji, we have fought both. We have
faced bulletz and taxes from Morarji and
sometimes Indiraji also has fought us. The
CPI will fight the election with its own
election manifesto. (Inrerruptions) You
have shkaen hand with the Syndicate, but we
will not do that. We have always remained
with the left and we shall always remain
with the left, because left is the safer side.
Even the traffic police say, keep to the
left !

it fa weg W1 (AgFA) - swegm
wgigg, 19 FaFaT F 3@ AT A T
fawa qv o wifan g Afes s
g1, fgad A7y am N @1 @F mET
qraz gai R W 2 39 fea sy o
f&% @ 7, ¥ wgiRg ¥ gAEr qaI9
agl fear T 59 fawg & qwrd dwr 76Y
#1158 fA0 =8 aral M & fox g
AT § o

A FNTT ¥ q9¥ T3} ¥ AR
W | OF AET A bar frar &) 99 fag
a+ wglag 7 52 5 sotema s9T 1
oI & sdaed Aewl & fifgas mifz a7
F19 @A GuA A fear e g g o
ag @Aar @A § 5 gdaga oy #
Afaad &1 NI 61 DY 777 2 397
w1 7 W F¥ @z 71 frar gy arfga
wam s figrad atg ¥ aq) agr
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[sY fara =77 W)
faar var § siv g fr zdaga FANwa 7
g Fm g fear & safeg Saw
faares #317 § fg a1 gEF fﬁm_m
Fqa ¥F & foo Fa7 sqgedr § 1

Fag N @ agar g o9«
THITA FNIT A 78 W gE fEwr Q@Y
331 I FIFIT I SV AGY, SEY qAG
@Y &Y | getamd SHGA T G J T
garg ot § O R A FAF 39 AR
# gy faar &, =g 9g FNRT IR A,
JaFEY gt ar uzfer & @ gw@wed
I FNT FT IE F1E A FE gF¥a
faar 2, 34ifF gaar eT 5 arag <N
Fifrreq & gfrart &Y at@g ¥ garr
7 9% w1 3 faw ag gAr@ Y dard
FW L 1Ay ageat AR Y
fag-zd gdewm & fag darc & 1 = sl
¥ sz @, 9t &7 Afan g g T2 AT
Yo we fraes g fa” & ot Sad
foreard FXAT R 1 FAT Y T A
ara agt & 1

fag N amTr agarg & g
g A g, FF AT 9@ &, WAy F
&Y ar stq +9 @Y, mamA s fogw
o A F gFaN ¥ AT F qracy
¥ F17-517 § 7% ofegdaq @ o1 W@
g, arfs g freoe &7 & &, gfew &
gl 9T mredl F9r g F W,
4y & &x W7 a0 & gt aife ¥
Tk § day fazfes 7 g 1 341 £q g F
AT sNaT 7 7 gwia kT §, aife
T INFERFITHE 97 v [
¥ gaiadfady ¢, aq av Ak At fafafee
% ¥ 9g Ard FT 9910 N | gH Q-
fexalt 3o fow &, NfFT  gwmfawe
Qi fes aff § 1 a€-aF fagei 3 ag
a5 & | 9fFm fer W ag Afew
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3 wifgn fo gArEl  # doy faafaa,
Feee Sfazfas 7 &, #fg) gra "eA
qdt &1 gRIAT 7 fwar o, gA§T qT-
Sagy ara zi@r ar fagar wifs gAmEl
H 9ee qr 99T aQF 4 9997 g% | 140
qIHIT g7 1A 9T qF quE F fAg
FITT A FI1E qMGT FIE I W F ar
agl ? St 9g Aad wedr g g9 qH
quEm 5 o9 qv gfeae  agi ¥ qora
ZY T@1 2 AY FAT AT T I3 S99 @1 WA
¢ fx fafede & for <1 ara<g 97 ad
FIM ¢ gz § Sraar Grgar g aqitE gaan
FqT A FIA AZ UF FgrAd £ qH [T
% 2 5 7z fafede & g fog asamaT
3 I grg fRT FreAtma & &
faege @rs § mav femw & 5 ag @37
WrTAR g T Er y, A ¥ F
g Fg TZE 1 gg WA Ag g
7z &, Afws god s gE &
faw a: fafedz & ag fex sAEa
FIA  IAY TSTET FIA | A zER
qarfeas aws & argar g fx fafede &
|1 qg ToeET HL a1 g ?

SHRI M. N. REDDY (Nizamabad) : I
would mot go into the general issues, but
shall confine myself to the statement made
by the minister and the statement of the
Chief Election Commissioner. My plea is,
the minister’s statement on 19th November
amounts to a misrepresentation. Whether
it is deliberate or not, I do not want to

attribute any motives, but I shall show how
it is not well-founded.

Our Constitution has given a very high
position to the Chief Election Commissioner,
on part with a Supreme Court Judge, who
can only be removed by impeachment. After
the recent enactment, a motion for impeach-
ment requires the support of a hundred

bers of Parli When he is given
such a high recognition, it is but fair that he
should behave just as Supreme Court Judges,
behave in their day-to-day functioning. He
had no business to make public statements
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in the manner he did, not once but several
times. I can understand a press note being
issued of the proceedings of any meeting in
which he has participated along with political
parties or Chief Electoral Officers. He
should safeguard the position given to him
by the Constitution.  After the split in the
Congress. it is very easy to collect signatures
of 100 members and bring a motion.  Apart
from the personal aspect, the institution of
the office of the Chief Election Commissioner
will come into disrepute.  Peop'e will lose
faith in it. Therefore, the Government here
should be more interested in upholding the
conventions, the impartiality and indepen-
dence of the office, rather than support a
particular person out of expedicncy. When
we are developing conventions, expediency
should not be thought of!.

The minister said it was a routine matter.
Perhaps he was not fully informed The
revision in an intensive manner was announc-
ed on 15th November, soon after the CPP
meeting leading to the split on 13th Novem-
ber and as a sequel to that. By-elections for
3 Parliamentary Seats and 15 Assembly seats
were postponed on 18th November. There
was no emergency. The only plea was, since
revision is contemplated, more number of
voters will be entitled to vote. If that was
the consideration, he has not acted judicially.
Such by-elections were conducted in between
during the last four general elections. No
by-election waited for the result of a
revision.

You and the Law Minister will agree
with me that any revision of the electoral
rolls takes place on an appointed date. What
is the qualifying date ? Under Section 14 of
the Representation of the People Act, 1950,
the qualifying date is the Ist January, of a

_ear. I could understand it as a routine
busmess if the revision was announced after
the 1st January, 1970. But you are making
a revision by the 15th December ; that is,
the provisional list will be announced taking
the age of voters on ist January, 1969. On
the 15th Januvary, 1970 how many more
voters will be excluded who have heen given
a right under the Constitution to vote ? So
this is not a routine thing.

Under rule 21(2) (b), to which the Law
Minister referred in his statement, the
revision contemplated every year is a normal
revision. That is known as summary revision.
But since 1952 there never was an occasion
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when there was an intensive revision like
this.

Under rule 12 of the Electoral Regis-
tration Rules the period for lodging claims
and objections is given and the Election
C ission has no b to reduce this
period. It says :

“Every claim for the inclusion of a
name in the roll and every ubjection to
an entry there shall be lodged within
a petiod of thirty days from the date of
publication of the roll in draft under
rule 10.”

The Election Commission is given the
power under the proviso to extend the
period but not to reduce it.

The Law Minister has to explain to this
House as to what is the urgency or the
emergency. It was not a routine matter. It
was contemplated with the connivance of
the Government and the Law Minister has
misled the House The reduction of the
period amounts to something extraordinary
and which is against the rules fra.med and
approved by Parr'ament

Elections (Bls.)

I could understand it if the announce-
ment on the 15th November said that
revision would start from the 20th November.
But you announce it on the 15th November
saying that the revision is starting from
the same day and also reducing the
period from 30 days to 15 days. You are
taking a chance with the valuable right of
adult sufferage of the people. How many
people would be left out ? Nobody anti-
cipitated this ; you have reduced the period
and taken a chance  You have trespassed
on the fundamental right of the people who
have attained the age of suffrance, 21 years,
and have deprived them of their right.

I will put three questions to the Law
Minister. He should not be ‘guided by
expediency or party purposes.  Whatever
motives may have been attributed to him,
being a legal luminary himself, he should ‘try
to maintain the conventions and standards
expected of the Chief Election Commissioner.
Secondly, when such a hurry was shown, no
notices were issued and a large pumber of
voters all over the country were deprived of
their basic, fundamental and constitutional
right to get themselves registered as voters.
Was this reduction in period motivated or
legal according to the People’s Represen-
tation Act and the rules framed thercunder
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which are approved by this Parliament ?
Thirdly, when it is a routice matter does he
still propose to extend this period so that
more number of voters can be registered
with reference to the 1st January, 1970 ? If
that is done then I can deem it as a routine
matter. I expect of and appeal to the Law
Minister to make it very clear, abundantly
clear. If it is a routine matter as it is con-
sidered to be, he should follow the routine
procedure and start the revision taking the
qualifying date as Ist January, 1970.

Mid-term Parly.

SHRI K. LAKKAPPA rose—

MR. DEPUTY-SPEAKER : Shri Dwi-
vedy has spoken from Shri Lakkappa's
party. He will kindly excuse me if I do mnot
give him a chance.

SHRI S. M. KRISHNA : We just want
to put one question.

MR. DEPUTY-SPEAKER : Let Mr.
Prakash Vir Shastri speak for five minutes.

=t & asg awt : gET & 6 WEH
gey 9T § | Fiag et agi @ SR F
fag adr 2 7

MR. DEPUTY-SPEAKER : The Minister
will share your time.

ol o8 &y awi . wiEE o fad
0w g FE & fay fravadi g

MR. DEPUTY-SPEAKER : I have made
my request.

of e @t R (T7)
SIS WEIT, BUR W H FEH IR
im‘faﬂ@'méﬂ Ed] E‘f,i’ g &
afey Fgad &1 IW qw@ A oI
wiigw fAafga smyd S & &g oy
gar 2w A Aeaer w1 AR wgamEr
21 & o w3 fafe st & msam &
frataw graln &Y 393 vF qUd sfag

& @y s wgar g w fAataa
A ¥ ot gAY 7N WITH A6 AR

DECEMBER 10, 1969

Elections (Dis.) 308

A7 g, 3ogir uxAfg 8 ot wwr fam
TFIX AqY fAsgeaar ga SiFaw F afrx
& gzfaT A oF 3977 gqM@ aw a7 fr A
¥aw i A wfew qEl Wl & o IEEY
faates sv@ & far wiafaa fwar aar
a1 | & gia% wrsaw @ wgar g 5 yaqd
frataa =g, =t ggae &7 & @
qUETIT T § gaw fEE ) eT 9T
feear & fagr ardr

Zgq g oY AR foaa &g 3 F IR
wfafiea o a1a & ol qgar =mgar g
cwarasrafe & de N g 5 o
afefeaf=at & st feg fadt & faafas
WA A q9AT1 qg Igqeq faar afE
o 9T gea) ¥ ¥ § uF @Ry s
a1 8, & uF gaQ Qg q19F arsqw {
smar sigar g & fatas gmgaa a
997 IFAST W I FFA & 74T GrIgaFAr
41 f& 99 #eaadt gAE G IAY 9y
F2TTWT naFHE FAM W usgafy w1
wad A8 ot ! & swwar @ fAataw
|IZF, 39 TFC T AT FIF WYY
sfgH1T F1 AT & AT A1 ITAFT FW
#39 TaaT @ 91 faaar faaias g
# qfefa & | 3% 7o gewe AR Agf
srat 9rfgw 4 |

gt a% W H P ara faafsal )
feafa &, Ia% gwsT ¥ oF @wsg & gaug
g AIFAT | TG AN A TG AT
vz ¢ 5 s 2z $3 A gwel § favsa
gt AT A g ¥ N ww oagw
FayN Qe F e FWE 0 AN
aq+ A&y wiear g fF e s ¥ oo
HaT § U= fag 1 guiea w37 =gy,
3% T 19 § A gArd A @y ars
o 7q I G gl ad F g gf
TEY SAEY WET F @se) sgree
faerlt | 0% womR oF qud g &
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59 ¥ @ ¢ g ag fx ozad A &
oY UE g A A 2 B i
Wi §T A7 &1 A g8z A7 fzua
qaTe 9% I ge 4, WA I afgai
fedfy 1 2w # fgrAmr aqr afa
gragy fRafss: ¥ Rr&9 8 3Agd &
9T WA wF ¥ vy gz AT frEE
awegt § AT fages AL T 4GT |

F2AF GAFIT FIA FT A ? 39%
wrgey § & god aedl ¥ A FgFL, R
#fx ¥ w7 ArzTAT EAT § 1 39 4 A
gy arg FF 2 fr gafeq 4w A
gr#TT 34} aafe | 9aF fRg 9w ST
o fear § -

qAfed qIT FITFIF,

qewT & 79 gs@ qAd 7 fad @
qrErT AT 3 afvadd & Ry N e
gar

5ifig ara fad %3 FTH 271 § 38
z 8 frgR @Iy @au T A
gut ag faatsd oA A owed fea &
gqam weAY 2 a4 A @
qaad #1 Y faataal ¥ geeala a9 #31
a7 g4 F al 5§ AE 9 AT
q47 81T ¥fza & gEe@m & WA
g7 387 faataT grav & 4 g fa
& gamya fear AY 3w § FasA 9T @
Al 7Y giear @ ag @dar gErd
FEAY |

SHRI S. M. BANERJEE : I just want
to interrupt -not on this, Sir. I have just
come to know that the moon is not visible
to-day and Idd is not tomorrow. Wil you
consider it ?

SHRI K. LAKKAPPA : I will just take
two minutes, Sir.

MR. DEPUTY-SPEAKER : Kindly co-
operate. Let us conclude. The hon. Law
Minister.
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : Mr. Deputy-
Speaker, Sir, the motion that it set for
discussion is regarding the statement that
I made tl:2 other day regarcing revision of
electoral rolls and a connected question re-
garding mid-term poll.

1 find, with great respect to my hon.
friends who spoke previously, mest of them,
apnear to be animated by a suspicion com-
plex, a fear complex and my respected
friend, Dr. Ram Subhag Singh...

SHRI S. M. KRISHNA (Mandya) :
And your is a guilty complex.

SHRI GOVINDA MENON : ...appears
to be animated by a bravado complex.
iInterruptions).

I request you to kindly allow me to make
my speech without interruptions.

DR RAM SUBHAG SINGH : You
give wrong advice. How can you expect that
everyboy should accept that ?

SHRI GOVINDA MENON : It is not
wrong advice. 1 want to make it quite clear
now. No mid-term poll is contemplated. No
dissolution of the Lok Sabha is in contem-
plation. But if there are many here¢ who
think that there is a design of that nature,
then, whatever be the explanation which I
give, that will not go homs to them,

So far as I am concerned, I must say,
that since I have not in my mind any such
idea, whatever explanation the Chief Election
Commissioner has given me regarding the
steps which he has taken, I have believed.
Now. Sir, if anybody in the House puts me
the question why the Chief Election Com-
missioner convened a conference of electoral
officers of the States, on the 5th of November,
I can only say that personally I do not know
Because, neither I not the Union Govern-
ment requested the Chief Election Commis-
sioner to hold a conference of that type,
The matter having been raised here, I can
only give you the information which has
been supplied to me and, bacause I have no
apprehensions regarding the mid-term poll
or dissolution of Parliament, I have accepted
them.

Then, Sir, various statements have been
made regarding the conduct of the Chief
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Election Commissioner.  After the present
Chief Election Commissioner was appointed,
there have been by-elections, and mid-term
polls in practically half of India. You
may remember the States where the elections
took place, in Haryana, in U. P, in West
Bengal and in many other places. I do not
want to repeat thost details as hon. Members
know about them. It was so extensive that
we even referred to it as a mni-general
election. During and after those elections I
have not heard a single word uttered either
in Parliament or outside against the conduct
of the Chief Election Commissioner. In some
places the Congress won the elections. In
some places the Congress lost. But, every-
where I find that there was spontaneous
appreciation of the impartial way in which
the elections were conducted under the leader-
ship of the present Chief Election Commis-
sioner.

He is not here to answer the charges
made against him. He is aot under adminis-
trative directions from me. But I know him
to be a man well-versed in the election law.
He is himself the author of a text-book on
Election Law which is very popular among
lawyers.

The Chief Election Commissioner who
conducted the elections in practically half of
India, without in any way inviting any
criticism from the Conpgress Party or the
opposition parties should not be so lightly
derided in Parliament where he is not present
to defend himself.

DR. RAM SUBHAG SINGH: What
about the election cases in Kashmir ?

SHRI KANWAR LAL GUPTA : Now
the situation is defferent and the congress
is in a minority. (Interruptions)

SHRI GOVINDA MENON : Dr. Ram
Subhag Singh is my very dear and old
friend and he continues to be my dear
friend, and I would like to tell him that
decisions on clection petitions are not
tal,éen by the Chief Election Commissioner.
Such decisions are raken by the High Courts
of India and therefore if any one makes
any complaint regarding the disposal of
elcction petitions, it should not be brought
to the door of the Chief Election Com-
missioner.
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DR. RAM SUBHAG SINGH : The
elections there were all bogus.

SHRI GOVINDA MENON : What has
bhappend is that the electoral rolls in most
States have become outdated. A very large
number of young people who have attained
the age of 21 during the last few years are
not on the rolls today. I will tell you why.
After the present Chief Election Commis-
sioner took office, he was fully engaged
with the conduct of elections I refer to the
mid-term elections, then the Presidential
election, then the Vice-Presid-ntial clection.
The election machinery was completely
absorbed in the conduct of elections.

SHRI KANWAR LAL GUPTA: But
not now.

SHRI GOVINDA MENON : This is
the information which he has given me :
in certain States the electoral rolls are with
respect to the qualifying date of 1962,
What does it mean ? Voters who are even
28 years of age are not on the rolls. In
certain places, the qualifying date is Jan.
1965, in certain others it is 1968. I will
inform Shri Reddy that the intention is
to prepare the electoral rolls with qualifying
date January 1970 and not 19°9. The rule
regarding 30 days to file claims and objec-
tions has been amended and reduced
to 15.

This is done with the object further of
having a reform of the law under the
Representation of the People Act 1950 by
which we will have an open electoral
register which will be amended from time
to time by a simple process.

Here 1 will read out what the Chief
Election Commissioner himself has com-
municated to me. The justifications and
explanations I give are not derived form
my Ministry, but from the Chief Election
Commissioner, because it is he who has
acted and it is only after he has taken
certain action that I got the explanation.

SHRI KANWAR LAL GUPTA : Is he
satisfied with the explanation ?

SHR] GOVINDA MENON : This is
what he says :
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“The main object, however, of the
present revision according to this crash
vrogramme with so much throughness
is that hereafter th2 elsctoral rolls
will be open registers which will be in
a state of coastant revision by the in-
clusion of names of those persons who
have reached the voting age of 21 years
and the deletion of names of those who
are either dead or have left the constitu-
tuency for good. For this purpose,
application on a plain sheet of paper
without any fee will be sufficient.”

Therefore, we are launching upon a reform
of the electoral process under which in every
assembly constituency there will be an opea
electoral register and as soon as a citizen
reaches the age of 21, he can immediately
get himself rcgistered there ; and as soon as
a person either dies or leaves the
constituency for good, his name can be
deleted.

I put it to the House, is it nota
desirable thing that the younger population
of our country who have reached the age of
21 years are all included in the eclectoral
register ?

That is the object. Certain elections
have been postponed.

Here I want to inform the House that
those elections which have been notifled
under the law have not been postponed.

SHRI KANWAR LAL GUPTA : No.

SHRI GOVINDA MENON : Elections
which have been notified are taking place.
With respect to the other elections the
date of which was not notified, or, to use
the word in English law, where the election
write has not issued, in those cases the
Chief Election Commissioner is waiting
15th January to be over when the electoral
rolls will be completed

The Electoral Officers come from
different States, not only from the Congress
States if I may use that expression, but
from States which are under the administra-
tion of other political parties also. These
Chief Electoral Officers are not under the
Chief Election Commissioner. They work
under the administrative jurisdiction of the
State Governments. The Chiet Electoral
Officers from Tamil Nadu, Orisa, West
Bengal and all those States where the
Congress Party is not in power also came,
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and the deliberated and ecame to the
uninimous conclusion that in the conditions
which obtain in India uander which the
electoral registers antiquated, if I may
use that word, it would be advisable to
have, to use the expression of the Chief
Election Commissioner, crash programme
under which the electoral registers will be
made up to date and with the qualifying
date as Ist January, 1970. By this process
an additional 4 to 4 crores of young men
will come on the electoral registers. That
is the object. That being so, to say that
this is done in order to have a mid-term
poll, etc. is not correct.

Several disquistions were heard here
about the constitutional law, regarding the
dissolution of Parliament, the right of the
Prime Minister to advise, etc. I do not
want to indulge in a dissertation on the
subject. I want to say one thing about
what Mr. Dwivedy said. He has left.

Elsctions (Dis.)

SHRI S.M. KRISHNA :
prior engagement.

He had a

SHRI GOVINDA MENON : What I
say will go to him. He said that the
Members have been elected for 5 years and
they will not allow a dissolution. Not that
I want a dissolution, but 1| want to remind
him that the Constitution says that the
life of the Lok Sabha is 5 years unless
dissolve: earlier, and the President is given
the power to dissolved Parliament. Whether
the President should act on the advice of
the Prime Minister or the Leader of the
Opposition or the leader of the Jan Singh
is a different matter into which I do not
want to go.

SHRI KANWAR LAL GUPTA: You
must clarify what th: present position is.

SHRI GOVINDA MENON : That is
not a matter of law, that is a matter of
political conventions which have to develop
in this country. This has so developed in
England. The rule in the 19th century is
not the rule in the 20th century. The rule
in the first half of the 20th century is not
the rule in the second half. These conven-
tions have to develop.

SHRI KANWAR LAL GUPTA : Itis
not a question of conventions, it is &
question of the constitutional position,
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The mattzr may be referred to the Supreme
Court.

SHRI GOVINDA MENON : I do not
agree that it is a matter of constitutional
position, because the Constitution is s:lent of
on the matter. The Constitution says that
the President shall dissolve. Tkis is not a
matter which can be referred to the Supreme
Court because this is a political matter. 1
do not want to speak further about the
matter because the question of dissolution
does not arise now.

It was said that Mrs. Gandhi’s Govern-
ment is a minority Government and all that.
Why should you refer to facts which are
known to us ?

SHRI C. M. KEDARIA (Mandyvi) : Sir,
there is no quorum.

MR. DEPUTY-SPEAKER : I think at
this time it should not be raised

SHRI GOVINDA MENON: 1 am
finishing in one minute. Mrs. Indira Gandhi
was the leader of the largest party and the
majority party to begin with. {Interruption)
Please be patient. She was the leader of
the majority party when the House assembled
after the general elections. Because of my
friends who left the party and went to the
Swatantra and the Jan Sangh camp, there-
fore our majority has gone. ‘Interruption ...
and they want to create confusion...

SHRI SHEO NARAIN (Basti) : I
strongly object to it. The Law Minister
must learn. What is this nonsense ?

SHRI GOVINDA MENON : I withdraw
the statement.

SHRI SHEO NARAIN : We are not

here with the Jan Sangh or the Swatantra
camp.

SHRI GOVINDA MENON : [ with-
draw it.

SHRI KANWAR LAL GUPTA : You
are there on account of the communist party.
You are Ministers with the help of the
communist party.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : They have come at least to the
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open syndicate camp, but these people have
gone to the communistic canopy to hide
inside.

SHRI GOVINDA MENON : Yesterday,
when Prof. Ranga said that he hopes to
form a coalition government, I did not see
Mr Sheo Narain raising and objecting it.
So, I thought of continuing in that strain,
What 1 meant was not the camp but the
bloc. Thar was what 1 meant.

SHRI KANWAR LAL GUPTA : What
is your bloc ?

SHRI GOVINDA MENON : My bloc
is the Congress bloc. (/nterruption). There-
for, this question need not arise. Let me
come back to the subject. Iam thakful
to Mr. Reddy for confining himself to the
subject, when he spoke. 1 want to repeat
that thesc are the circumstances why the
revision was restorted to. It was not done
under my direction ; it was not done under
the direction of the Government, and all
the information which I give to the House
was given to me by the Chief Election
Commissioner, who, during the last two
years and a half, have cstablished a repurta-
tion for impartiality and efficiency.

SHRI M. N. REDDY : Sir, I wanta
clarification. He has not answered it.

MR. DEPUTY-SPEAKER
order. Kindly excuse me.

Order,

18.41 brs.
RE SITTINGS-OF THE HOUSE

MR. DEPUTY- SPEAKER : Now, as
you know, the Business Advisory Committee
had decided that tomorrow there will be no
sitting of the House ; tomorrow being a
holiday. Mr Banerjee and Mr Sambhali
drew the attention of the House a little
while ago that the moon has not been seen,
and therefore, the submission was that on
Friday also...(/nterruption;

=t gag® avet (9Agl) @ fResly
¥ 9T A war, agi wgi A





